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Seen the petition. Heard the learned counsel 

icr the petitioner. After hearing the submissions 

of learned counsel for the petitioner, we feel that 

this 	can be disposed of at the stae of 

admission by issuing appropriate directions to the 

departmental authorities. In view of this we have 

also heard the learned Senior Standing Counsel 

hri A.K.ose, on whom a copy 

been ierved. 

The facts of this case, 	 a: 

petitioner are that in a departmental proceeai 

hich ended in imposition of punishment order Jctc 

24.12.1998(Anriexure-1), the applicant's ptay 

reduced by four stages from Rs.5250/- to s.4750/-. 

for a period of three years with further direction 

th0t he will not earn any irrernent of pay during 

the said period and on expiry of the pREAm2 said 

ceriod, reduction will not have the effect of 

postponing his future increment of pay. Against 

this order the petitioner has filed an appeal before 

the iDirector of Postal Services(Res.2) which is 

at Annexure-4 dated 2.2.1999. It i submitted by 
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the eried counsel for the oetltionet that this 

4 y 	
appeal is still pending art. his prayer in this 

ini77fr 	
is f r a direction to Res.2 to dispose of his 	* 

bt1 Hc 	CL 	repr sentation/appeal and to stay the order of 	 4 
ouniThrn.ent till the said appeal is disposed of. 

In view of the subnissions made by the 

leer ad counsel for the etitioner, this -.-. is 

disp eed of with a direction to Director of Postal 

x- 	erv ces (Res.2) Berhampur Region, Berhampur to 

diso cc of the appeal dated 2.2.1999 if the same 

is s ill cending with him within a period of sixty 

days from the date of receipt of this order. e maize 

it c ear that we are making no comments with record 

to mrit of the submissions made in the appeal o 

4- 	 abou its maintainability. Thc appellate authority 

will be free to dispose of the appeal petition 

withth the period stipulated above strictly in 

dance with rules, if the same is still 1•niri 

61 	 with him. 

rriR rniin1 for the aetitionor submits 

ttht the punishment order be stayed I. 
 iring the 

wend ncy of the appeal. We note that in letter 

date' 2 .12 .1993 the apolicant has already made an 

aepe al to the Direci:or of Postal Services for  staying 

the uaishment order till the disposal of his appeal. 

2hi. :etition is also pending ith the 	as it 

oears from Armnexur6-5 	viherein it has been iniceted. 

that the prayer for staying punishment will be 

ccrisdered along with the appeal petition. In considerati 

of tnis, it is orderd that till tha disposal of tho 

appeal petition, punishment imposed on the awalicant 

vid. Annexure- i be stayed. We make it clear that the 

sta order will be effective from this day. 

is disoosed of as aDove at the adcflrssloa 

stage. i'o costs. 

vIc J 
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